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MR, SPEAKER: Whatever you bave
got, you lay everything on the Table.

SHRI BALGOVIND VERMA: Yes,
Sir. I lay the statement on the Table.
{Placeg tn Library. See No. LT-4340/
A/7381,

———

12. 56 hrs.
MATTER UNDER RULE 377

ACUTE SHORTAGE OF COAL IN GUJAmAT
MR. SPEAKER: Shri P. M. Mehta.

SHRI P. M MEHTA: (Bbavnagar):
Sir, with your permissimn, under Rule
377, I would like to maks the follow-
ing statement.

-T

Gujarat i3 facing acute shortage of
coal I have received telegramg from
Bhavnagar, headquarters of my consti-
tuency and also from Baroda. Tele-
grams are to the effect that they have
recelved very meagre quantity of coal
againct thelr requirements of the
months of May, June and July 1973.
Practically, there Is no stock of coel

A textile unit at Bhavragar wpiz,
ne New Jehanglr Vakil Miflg has
received only 52 coal waguns against
180 wagons of their three months
quota <ince May 1973 Stock with
this Mill will hardly last for five days
or so If coal wagons are not rushed,
the coal crisis will resull into {he
closure throwing 2500 warkers out of
emplovment This will affect nearly
10000 souls of my constituency head-
quarters.

Simllarly slack coal renuired for
manufacturing bricks at Baroda is not
supnlied by Colllery authoritie: as well
as Raflways since Mav. June and July
1973 Tt is avprehended that two
lakhs of workers, mostly Harlians, and
Adivasia would be jobless if coal is not
supplied and wagons not rushed to
Baroda

I draw the attentlon of both the
Ministers of Raflways and Stesl and
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Mines to this serioua situstion and de-
mand immediate a rusb of coal snd
coal wagong to Gujarat, gpecially to
Bhavnagar ang Baroda.

I may add that some coal has come
to Bhavnagar by sea. I do not know
to what extent this will solve the pro-
blem of shotage of coal. Government
should see that because of coal trens-
porteq by sem, prices do not rise.

12.59 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the clock,

The Lok Sabha re-assembled after
Lunch at three mnutes past Fourtcen
of the Clock

[Mr. DEPUTY-SrEAKER in the Chairl

Re STriEr BY StAaTE GOVERNMENT
EMPLOYEES IN RAJABTRAN

SHRI S M BANERJEE (Kanpur):
Sir, you are aware there is a complete
strike by the State Government em-
ployeeg in Rajasthan ang the whole
administration 1n Rajasthan 1s paralys-
ed.

MR DEPUTY-SPEAKER- How does
the Centre come into the picture?

SHRI 8§ M BANERJEE. The
leadership of the Central Government
employees in Rajasthan has also taken
a demsion that 1f the sinke is not
settled after negotiation the Centiral
Government offices in Rajasthan also
will be closed. Fven MPs eand
ML As. are not allowed to go inside
the jail and see the arrested em-
ployees. The Centre should take the
initiative in requesting the Rajasthan
Government to setile the ghike soon.

SHRT JYOTIRMOY BOSU (Dis-
mond Harbour): Thig is the 20th day
of the strike. One thousand employees
have been demotocd and more than
2,000 employees have been arrested and
600 convictéd. This is a maiter which
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is lmportant ang sericus enough {o be
raised on the fioor of the House, The
Home Minister shuuld come forward

with a statement,
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MR, DEPUTY-SPEAKER: Order
w 1 am not siving you permis-
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MR. DEPUTY-SPEAKER: Is it not

about the same thing?

ot oteoh Wk ;g oW
feafs TR R M WE ...

MR. DEPUTY-SPEAKER: Order,
order. Nothing more will go om
record.

SHRI JYOTIRMOY BOSU: TUnder
what rule? Thig is a very serious
matter. You cannot do illegal things.
You sald that *“thig will not go on
record”. Under what rule did you say
that? (Interruptirons)

MR. DEPUTY-SPEAKER: Although
this subject strictly relates to the
affairs within a State where ihe State
Government and the Legislature are
still there, yet because members are
exercised over it. I have allowed them
to say something, which has gone on
record, But becausze that hon, Mem-
ber, who happened to belong to the
party of Shri Vajpayee went on with
it for long, I asked him to stop. Be-
cause he did mnot stop in spite of my
repeated requests. I said “nothing
more will go on record”.

SHRI JYOTIRMOY BOSU- 1Is it
within your power?

MR. DEPUTY-SPEAKER: When
the Chair has repeatedly called the
attention of the member a' d he is still
persisting in repeating wHat He said,
the Chair has the right to say that.

SHRI JYOTIRMOY BOSU: Ne, Sir.
Pleage quote the rule,

MR. DEPUTY-SPEAKER: 1 will
quote the rule. Do not get excited.
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SHRI ATAI BIHARI VAJPAYEE:
Let us come to UP now. ... (Interrup-
tions)

MR, DEPUTY-SPEAKER: For the
satisfaction of the lember, I will read
rule 356, which says:

“The Speaker, after having called
the attention of the House to the
conduet of a member who persists
in irrelevance or in tedious repeti-
tlon either of his own argumentg or
of the arguments wused by other
members in debaie, may direct him
to discontinue his speech.”

The Member wag referring to the
same subject which was mentiored
by the other members, namely, the
strike in Rajasthan. I had allowed
that member to reler to thc subject
and then I asked him to sgtop. If he
does not stop, what else can the Chair
to except to say that this will not go
on record? (Interruptions)

This will not go on record.
(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please, If Members want to exhaust
their lung power, they are welcome
to do it. I cannot be listening to
10—15 Members at the same time.
Now, if Membsrs want to make their
submissions ...

SHRI S. M. BANERJEE: On a
point of order, Sir,

MR. DEPUTY-SPEAKER: Order,
please. All right, I will sit here; you
g0 on talking and nothing will go on
record. I am on my legs. Mr, Baner-
jee, you should have set a better
example. I am prepared to listen...
(Interruptions) Order, please, Mr.
Bosu, kindly sit down calmly. I will
1 shall listen to every-
(Interruptions)

pleage sit down. First Hsten to what
I am going to say....

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) rose—

MR. DEPFUTY-BPEAKER: I will
listen to Mr. Raghu Ramaiah also.

The point is, if you want to make
submission, do make submissjons.
But if 10 or 15 members get up at
the same time, how is it possible for
me to make out what is going on?
Now let there be some calm in the
House.

Mr. Raghu Ramaiah.

SHRI K. RAGHU RAMAIAH: I
appeal to the hon. members on the
Opposition as well as to the members
on this side that todey they should
be kind enough to allow the House to
proceed with the work op the agenda
because we are already behind the
schedule, and in order to be able to
pass the Statutory Resolution on
Uttar Pradesh in time, we may have
to sit late today. I have already spo-
ken to Mr Samar Guha for postpon-
ing the Half-an-Hour Discussion....

SHRI ATAL BIHARI VAJPAYEE:
Has he agreed?

SHRI K. RAGHU RAMAIAH: He
has more or less agreed. I told him,
we shall see how it goes on. I think,
he will agree. I have spoken to him.

Now I seek the cooperation of every
hon. member of this House. We

should now start with the regular
agenda.
MR. DEPUTY-SPEAKER: Mr.

Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: It is
a question of basic right of every
member of this House. We are crea-
tures of the Rules of Procedure, and
the rule that you have quoted, rule
$56, does not cover your contention ut
all. It does not give you the power
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to dictate tp the reporters that noth-
ing will go on record. I say, you are
acting outside your jurisdiction. Now
I will say more. There is
a specific paragraph i the Rules of
procedyre, rule 380, which gives you
the power to expunge., I will read it
out for the benefit of the House:

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may, in his discretion. order
that such words be expunged from
the proceedings of the House.”

Your authority ends there. If you
want something to be removed from
the record, you have to give orders
under this rule every time you want
anything to be expunced. The Chair
has no right to stop the reporters from
reporting. I do not say that you are
stealing our rights, hut you are de-
priving us of our right. These repor-
ters are meant here to record what-
ever goes on on the floor of the
House—saying and performance; it
applies to me, it applies to Shr1 Bhag-
wat Jha Azad, it applies to every
member. If you go outside the juris-
diction of the Rule Book wh'ech em-
powers you to act here, you shall be
setting a very dangerous precedent
and there we shall not cooperate with
you We shall also follow the same
example and there will be chaoce« in
the House If you want that, you can
do so.

MR DEPUTY-SPEAKER'
appeal to all members...

1 would

SHRI B P. MAURYA (Hapur):
This is very bad. Are you going to
take another two hours on this? An
ordinary thing comes up and you take

two hours.. (Interruptions).

o WeagTR wq¥ (Sfarer) : frgd
whex wngw, o W et & fr ow I
T w2 iy o2 wraw e fedr vt ?
Wy e faforre 9 & ) 9 A B

in UP, (8t) -ka

wTfee fe uT ¥ ool e ay g
W WX AT I EY GAX 7R | Oy Ay
Y v PR E

MR DEPUTY-SPEAKER:

Kindly
Listen to me.

Please tell me honestly which saves
more time.. (Interruptions) Order,
please. I would specially make this
appeal to the Government Party, the
Congress Party and 1o Mr. Raghn
Ramaiah, to consider very very care-
fully which saves more time—to try
to suppress a particular Member and
to have 20 or 30 other members get-
ting up and shouting and counter-
shouting or to listen to members and
then dispose it of.... (Interruptjons),
Order, please. I cannot dispose it by
just being strong and suppressing be-
cause that creates more trouble 1
gave one example the other day. I do
not say that we have wastedq time.
We spent about five hours on that
point of order, whether Mr. Madhu
Limaye can make a reference to the
Choti Sadri gold case...(Interpup-
nons) Order, please.

SHRI MADHU LIMAYE (Banka):
That 1g not the point The po nt was
whether Mr Madhu Limave can make
a reference to the Lok Sabha debates,

MR DEPUTY-SPEAKER: whether
he can make a reference to that If
he had hren allowed ten minutes to
make a reference to jt..

SHRI B P. MAURYA: You can
give the ruling without hearing the
member at that time.

MR DEPUTY-SPEAKER: Order,
please. Now, 1f I had (Interrup-
tions) Order, please I had given him
(Interruptrons). All right, if Mem-
bers want to speak, 1 will keep quiet.

SHRI A K M ISHAQUE (Basir-
hat): We sre patiently listening to
you.
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MR. DEPUTY-SPEAKER:
going to say that if we were not <o
sensitive and so strong, many things
could be disposed of in ten or fifteen
minutes. When we get into a con-
frontation with each other, then many
things go on and instead of saving
time, we are spending more time.

SHRI B. P. MAURYA: You are
there to contro]l us. But you give
time to every Member...(Interrup-
tions).

MR. DEPUTY-SPEAKER: I per-
sonally think that when Members
have very strong points, I should lis-
ten to them and dispose them of..
That will be quicker. But, if the
Speaker is on his legs and somebody
else shouts, I have to sit down. There
is excitement on both sides and that
takes more time. So I would like to
personally appeal to the Government
to kindly co-operate.

Threfore, I have listened to Mr
Jyotirmoy Bosu. I will dispose of
that.. (Interrupgions) I am coming

. (Interruptjons) Order, please.
Yes, T will listen to all of them and
dispose it of But T will make this
appcal to them also, After I have
disposed it of let us get down to the
business on hand.

SHRI S, M. BANERJEE: The pur-
pose of raising this particular issue,
knowing full-well that this concerns
the State Government of Raj-
asthan

MR. DEPUTY-SPEAKER: That s
another point,

SHRI S. M. BANERJEE: But aris-
ing out of that, whether the question
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MR. DEPUTY-SPEAKER:
request you that we have disposed it
of. Agein you come to it amd you
say that you are co-operating.

SHRI 5. M. BANERJEE: Our
submission ig this, that you have got
every right according to the Rulex of
this House to either expunge or ask
the Member to sit down if he parsists
in irrelevance, The question is: your-
self and the Speaker also sometimes
say that nothing will go on the re-
cord. We have consulted the record.
When Mr. Bosu said, ‘You are wise,
I am unwise’ You say that it will
not go on record. So, ‘I am unwiss’
does not go on record. ‘You are in-
telligible’ and ‘T am not intelligible’—
‘T am not intelligible’ does not go on
record. So, sometimes when you read
the records it is horrible We do not
know what the question was and the
answer is given. So I request you
to kindly ask us to sit down and we
will do it, but' please do not take the
extreme step of ruling that nothing
will go on record.

o wrx  fagrt wwdd o
JUTETE WEET, § AT FT ST FF 379
¥ w1 Fewmar s ) g Ew A F oge
T ®E —

“The Secretary shall cause to be
prepared a full report of the pro-
cedings of the House at each of its

gittings and shall, as soon as pra-
cticable, publish it . ™
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“persisty in irrelevance or in tedi-

oug repetition either of his own
arguments or of the arguments used

by other members in debate, may
direct him to discontinue his
speech.”
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MR. DEPUTY-SPEAKER: That is
cleesr You have made your point

SHRT SHYAMNANDAN MISHRA
(Bezusaral’ PFirst, I would like to
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preface by saying—while coming to
this very point because that created
some furore on the other gide of the
House—that so far as we are concern-
ed, we find you functioning in the most
democratic and reasonable manney,
This is the manner which should cost
us lesg in terms of time and energy.
Any other course would be more
costly. Let them mind  this.
The Chair is not a fuhrer,
this Chajr is not the Master of
the House the Chair is the servant
of the House and this myst be borne
in mind. Otherwise, the hon. Mem-
bers on the other side are bound to
era. They asked you to give a ruling
which would shut ug out, That is
simply not possible. (Interruptions).

The issue with which we are strug-
gling is whether the Chair can say
that anything will go off the record,
or it cannot be taken on record. My
submission is that this power of the
Chair cannot be used as an instrument
for diseiplining an hon. Member. For
disciplining a Member or for prevent-
ing or controlling disorder in the
House there are other powers in the
hands of the Chair and if the Chair
does not use those powers, then I
think the Chair is not performing 1its
duties according to the Rules Now,
here the question is that if an hon.
Member oversteps the time limit of if
he says thst he will go on sp~aking
without heading the order of the
Chair, to my mind, is that the Chair
should name the hon membor and ask
a resolution to be moved in the House
Otherwise, a problem won'd arise
—it may well be that i» thi~ rage
from the prartical point of view one
would concede that it wou'd svvn time
and there js no other wav for vou—
that on many other ocrasions
very reasonable things could not be
placed before the House horanee the
Chair js. in our humble oninion. not
reasonable in not allowine the Mem-
ber to exnwvsss his opinion Thnt is
the main thing that T would like to
place before you.
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SHRI H. N. MUKERJEE (Calcutta-
‘North-East): Sir, I think you have
already indicated that everything

- said in this House is entitled to be
recorded. 'When Mr. Vajpayee was

raising this point you seemed to indi-
ral proposition, let everything said: in
this House be entitled ipso facto to
be recorded: The difficulty here i
physically speaking, it: becomes im-
possible to record something or the
other. ‘All of us more or less have
been victims of this practice which
has emanated from the Chair, maybe,’
instructions are given to the recorders
here and things that we say and-
obviously were heard have not been
recorded. 1 feel, Sir, that there is
no need for repeating the proposition
that everything said has to be record-
ed. But I can quite appreciate the
example to which you have referred
yourself in regard to the occasion
where a Member refuses to stup at
your behest. Mr. Vajpayee hag sug-
gested of course and Mr, Mishra has
repeated that disciplinary proceedings
can be invoked in such a case. But
my feeling is, we should teke a more
imaginative view of the rules. Ac-
tually rules are intended to be main-
tained by a body of human beings.
And, actually, as we find in the case
of trade unions, when they ‘work to
rule’ their work is hardly anything
to speak of, they hardly work at alll
Now, if we stick to the rules in a
ririd fnch'on then possibly nothing
can be done. Most of the people here
quite often do not observe the rules,
The Minister of Parliamentary Aff-
airs crosces the floor between you and
the speaker. A little while ago Mr.
Bosu was moving about the place
when vou were on your feet which
is an absolutely impermissible thing.

Therefore, the spirit of the rules
has got to be observed. Even, in the
House, there is a temper which makes.
it impossible for the proceedings to
be conducted as you must have dis=
covered too often and we also have
discovered, Therefore something must
be rotten in the State of Denmark.
This cannot be remedied, I submit to
you. with all respects- by having dis-
cussion .of the sort that we are having.
very delectably for the last three or
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is an understanding between the diffe-
rent elements in the Opposition and
the Government that we intend to
observe the ruleg in spirit and not
only in form, nothing would happen
in this Parliament. Mere insistence
on the rules also would net help.
Your practical dificulty when a parti-
cular Member ceases to speak is
there. Then you are advised. If Shri
Mishra or Shrj Vajpayee are in the
Chair they would have distinetly un-
derstood the significance before nam-
ing a Member because naming a
Member hag implications to which the
Chair does not wusually wish Lo
resort That is why, I request vou
with all hunmility to call the represen-
tatives meeting and discuss that. Tf
discussion does not lead to a decision,
you hell with the system. It will
break down as it is perhaps intended
by history.

MR. DEPUTY-SPEAKER: I think
we may go on. (Interruptions). Mr.
Bosu, if all of you speak and I should
not speak, then I will sit down. 1
have listened to everybody. Kindly
listen to me also.

Now, 1 come to thig question of this
particular procedure of recording the
speeches of Members in the House
{interruptiong). If you do not have
the patience to listen what can I do”
This has been brewing for some time
And I have here before me—the
Table has placed it before me—the
correspondence which Shri Joytirmoy
Bosu has had with the Hon. Speaker.
It is hefore me. It seems Shri Bosy
had drawn the attention of the
Speaker to this particular practice and
has objected very strongly to certan
things not going into the record an
the orders of the Chair and the Hon-
ourable Speaker hag also writben to
Shri Bosu about thiz and this letter
is in front of me—letter from Shri
Bosu to the Hon. Speaker is before
me. That is about the same question.

It is well that you have brought, it
up. We can dispose it of. (Inter-
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ruptions). This is Mr. Bosu's reply
to the Speaker's letter. NOw, as far
ag I am concerned, I have tried my
level best to see "that all that the
Members say find a reflection in the
records. Just now what happened.
There js nothing in the Agenda about
Rajasthan. Strictly speaking, if you
go by the Constitution, what hap-
pened in Rajasthan is the responsibi-
lity of the Rajasthan State Goveru-
ment and the Rajasthan Assembily be-
cause both are functioning there.

AN HON. MEMBER: They are
not funetioning.

MR. DEPUTY-SPEAKER: Consti-
tutionally they are still there; the
Chijef Minister ig still there; the
Assembly is still there. So, if we go
by the Constitution, really, we should
not discuss these things. But, I know
that members are very much
exercised about it. I know
the sort of a confrontation that is
taking place in Rajasthan. We all
read about that in the papers and it
18 natural for the Members to be
exercised about this because certain
very prave things are happening in
one part of the country and althougn,
strictly speaking, according to the
rules (Interruptions) well, 1 do not
know it, but at least the papers give
that kind of impression, let ugs not
talk about it here—I should not al-
low it but, in spite of it, because he
Members feel exercised about it, I
have allowed these things to be rajs-
ed. I have sat down and I am sure
everything has gone on record—what
Shri Vajpayee hag said, what Shri
Banerjee has said, what the honour-
able gentleman there has said and
what three or four of them have said
about this have all gone on record.
But, because I have the time of the
House before me and more important
business—this is not on the order
paper—] have got to put certain
limits about this. ILet me dispose of
thig so that there may not be any mis-
understanding. And therefore, when
the hon. Member was going on and
on, T asked him to stop and he woula
not stop, Now, what is the remedy
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AN HON. MEMBER: Name him,

MR. DEPUTY-SPEAKER: It is
not so easy. If we start mnaming
everybody, then we have gll kinds of
things inside this House and this
Parliament will go I fully agree
that these rules which we have made
for ourselves are there to guide us
in the conduct of our affairs in this
House. I am also fully aware that
the rules cannot be rigidly applied,
especially in the evolving situation
that we have in India today. It is
not so much the letter of the rules as
the way in which we apply the rules,
that 1s important, because we know
that very often we have gone out of
the rules, and that is quite correct,
But I think that the rules do envisage
this kind of thing. I have read -ut
rule 356 just now, and I have brought
it to the notice of the House. I shall
read it out again, and T would like to
have the guidance of hon. Members
in this matter.. . .

AN HON. MEMBER: Aggin?

MR DEPUTY-SPEAKER: Since
they have rawsed 1it, let me reply to
their satisfaction.

SHRI VIKRAM MAHAJAN (Kan-
gra)* Kindly read rules 356 and 380

SHRI JYOTIRMOY BOSU: Read
also article 105 (1)} of the Constitu-

tion.

MR. DEPUTY-SPEAKFER-
ruls says:

“The Speaker, after having called
the attention of the House to *hr
conduct of a member who persists
in irrelevance or in tedious repeti-
tion either of his own rreuments or
of the arguments used hy other
members in debate, mav direct him
to discontinue his speech.”

The

Matter under Rule 877

the Chair asks him discontinue
So long as the Chair hag not asked
him to discontinue, what he says is

pend him' and so on. These are ex-
treme measures to be resorted to only
in the ultimate extremity. ¥ we
start resorting to this kind of thing
every day, then there will be naming
and throwing out of Members every
day; and where do we land?

SHRI JYOTIRMOY BOSU: What
you are doing is far more dangerous.

MR DEPUTY-SPEAKER* I am
just posing the question beforr non
Members 1 am not giving » rnling
Let not hon Members take what 1
gay to be in the manner of a r ng.

SHRI DARTARA SINGH (F« uar-
pur): Shri Mukherjee hac 1ven a
good suggestion and you mav -~ 11 a
conference.

MR DFPUTY-SPEAKEP ' am
coming to that Therefno- wild
request al) Members to th ° out
this seriou<lv that some ra nedit
has to be found.

SHRT VIKRAM MAHAJAN  You
may call a conferenca. I.t stop
thig here

MR DF T"TY.SPEAKEP 'ink,
thernfnin what Prof ° riee
has surontd ig gond is
impor*an vould not ' give
a ruline " * this matter b~ + ~read

to the Speaker.
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SHRI JYOTIRMOY BOSU: To the
Rules Committee.

MR, DEPUTY-SPEAKER: ot
courge, it has to be referred to the
Speaker, and the Bpeaker will call
the Rules Committee meeting. Let
this matter be referred to the Spea-
ker and let the matter be brought
before the Rules Committee in which
all representatives will be there, and
some solution has to be found in re-
gard to this. If Thon. Members
agree, now, let us stop this matter
here,

Now, I would request Shri Jyotir-
moy Bosu to continue his speech.

SHRI SHYAMNANDAN MISHRA:
‘What about the points which we had
raised yesterday?

SHRI S. M. BANERJEE: The
Home Minister should make a state-
ment on Rajasthan....

MR. DEPUTY-SPEAKER: Shri
Baner,ee 15 a senior Member of the
House. Why should he not coope-
rate in running this House? We have
dispostd of one thing, and now I am
to tak: up this Proclamation in rela-
tion tr UP.

Now, Mr. Banerjee, I would make
a reqg est to you. We have started.
Agair you interject Rajasthan into
this. ' really do mot understand.
You ] ive made a statement, The
Home Minister did take note of it
Let h' a decide what he does about
it P ase do not interject it again
(Intew iptions).

SHRI NAWAL KISHORE SHAR-
MA: Shri Banerjee has no right to
speak about Rajasthan (Interrup-
tions).

MR. DEPUTY-SPEAKER: Order
pleagse, Do not interject Rajasthan
any more. Let us go to UP now,

Matter under 278
Rule 377
1245 hry.

STATUTORY RESOLUTION RE.
PROCLAMATION IN RELATION TO
UTTAR PRADESH—Contd.

MR. DEPUTY-SPEAKER: Yester-
day, there were a few hanging mat-
ters. That is correct. I wil] hear
Shri Guha. But be short. If you
promige to be short, I will hear you

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is always every
short (Interruptions),

SHRI K. D. MALAVIYA (Domaria~
ganj): I would beg of you to forget
what happened yesterday. Let us
resume the discussion on UP now.

MR. DEPUTY-SPEAKER: If the
House agrees.

SHRI SAMAR GUHA (Contai):
No, Sir, I have a submission to make
without any anger. Yesterday, my
hon. friend, Shri Bhagwat Jha Azad.

MR. DEPUTY-SPEAKER: 1 have
it here.
SHRI SAMAR GUHA: I have a

duty to discharge to my party and
to my party colleagues. Yesterday,
Shri Bhagwat Jha Azad made a seri-
ous charge and complaint against our
party member, Shri Madhu Limaye,
that he has spent about Rs, 10 lakhs
in the Banka bye-election.

SHRI B, P, MAURYA (Hapur): It
was a counter-charge.

SHRI DARBARA SINGH (Hoshiar-
pur): Again the game hag started.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Earlier he made »
serious charge against me. What
about that?



